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1 1
Decline in Production of Cloth

3584. SHRI MUHAMMED 
SHEKIEF;

SHRI DINESH SINGH:
Will the Minister of COMMERCE 

be pleased to state:
(a) whether the production of cloth 

in the different mills has gone down;
(b) if so, the reasons therefor; and
(c) the reaction of Government 

thereto and steps taken to increase 
the production of cloth?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISWANATH PRATAP SINGH): (a) 
The provisional figures of production 
of cotton cloth in the mill sector dur
ing the period January-October, 1974 
chow a marginal increase, as compared 
to production during the corresponding 
period in 1973.

(b) and (c). Do not arise.

12 hrs.

MR. SPEAKER: The Deputy
Speaker win occupy the Chair for a 
while. I am not going anywhere; I 
will be in my Chamber. I am going 
for a short time. The Prime Minis
ter wanted to make a statement. 
She will make it when I return. In 
the meanwhile, the Deputy Speaker 
may conduct the other business- 
calling attention or whatever it is. As 
t&r ,as Mr. L. N. Mishra’s statement 
is concerned, I will take it up when 
I come,

SHRI JYOTIRMOY BOSTJ (Dia
mond Harbour): Kindly tell us at
what time the Prime Minister is go
ing to make a statement because we 
have decided on a course of action,

MR. SPEAKER: I will tell you
later.

srew r a t a l  ;(wrrftwT) • 
m ?  jnsrrn % fNSr
rfqTT I  rfr ^ 3 * 7  f t  tf<RTT | I

MR. SPEAKER: I thought you
will understand without my tel
ling. I am meeting Shri Morarji 
Dcsai and I am coming back.

*p$ i t  srss- 1

SHRI S. M. BANERJEE (Kanpur): 
We wish you all success.
12.02 hrs.
[Mr. Deputy-Speaker in the Chair]
12.02 hrs.
RE. ADJOURNMENT MOTION 

(QUERY)
PROF. MADHU DANDAVATE 

(Rajapur): Sir, I have given notice 
of an adjournment motion on a very 
important issue. I have already spoken 
to the Speaker in the chamber. First 
I will make a submission about the 
adjournment motion. You will be pro
bably shocked to know that in the last 
one week a very serious and unfortu
nate development has taken place in 
Bombay. The Matunga Workshop Per
sonnel Officer, Mr N. C. Sundaraman, 
has issued a confidential circular, a 
photostat copy of which I have pro
duced here. I have shown it to the 
Speaker also. (Interruptions), It has 
been stated in this confidential circu
lar that the following workers who 
are the office-bearers of the INTUC- 
affiliated railway federation—there is 
a list given—even though they were 
absent during the strike, will be 
treated as having been present and 
they should be given wages. Hie All 
India Railwayman's Federation affi
liated National Mazdoor Union held! 
a meeting at Matunga on 3rd Decem
ber, 1974.
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When the meeting was going on,
on® Mr. Pandey___ (Interruptions)
I want your protection, Sir. Let me 
complete my submission. . . (Inter
ruptions).

MR. DEPUTY-SPEAKER: Kindly
sit down. (Interruptions). I am on 
my legs. Kindly sit down.

SHRI JYOTIRMOY BOSU (Dia
mond Harbour): What about my
point of order?

MR. DEPUTY - SPEAKER: Please
sit down.

1 would like a little quiet. Can you 
discuss anything in this atmosphere?

Now, I have before me the notice 
of an adjournment motion which Mr. 
Madhu Dandavate has sent to the 
Speaker. I see a note written here that 
this has been disallowed by the 
Speaker. Beyond that, I have no in
formation.

SHRI JYOTIRMOY BOSU: I am
on a point of order, Sir.

MR. DEPUTY-SPEAKER: What is
the point of order? Please sit down.

PROF. MADHU DANDAVATE: Let 
me make a submission___(Interrup
tions).

MR. DEPUTY-SPEAKER: No
please. (Interruptions). That is 
enough.

PROF. MADHU DANDAVATE: 
The All India Railwaymen's Federa
tion held a meeting and one Mr. 
Pandey*. . . (Interruptions) . One 
worker died. Even in the British 
days, this had not happened. This 
Personnel Officer has issued a confi
dential circular. . . (Interruptions).

MR. DEPUTY-SPEAKER: Noth
ing more will go on record.

FROF. MADHU DANDAVATE: *•
MR. DEPUTY SPEAKER: Nothing 

is going on record.
MR. DEPUTY -SPEAKER: Now t

wUl get <m with the business. . .

SHRI JYOTIRMOY BOSU (Dia
mond Harbour): If you read the
rules, you will find that, if the 
Speaker is not in possession of full 
facts, the Member who has given, 
notice of an Adjournment Motion is 
allowed to make a submission.

MR. DEPUTY-SPEAKER: Order,
please Nothing more on that.

Now, Mr. L. N. Mishra, to make a * 
statement.

srafaft : (j^rrfsrar) t 
stpt ^  s a r in  t  f v  *rsr

. .

MR. DEPUTY-SPEAKER: Not on
this any more.

SHRI ATAL BIHARI VAJPAYEE: 
May I put a direct question to you? 
Under what rule did you ask the Re
porter not to record what was being 
said by Prof. Madhu Dandavate?

MR. DEPUTY-SPEAKER: I will
answer hig question. I fully agree 
that this House has to afford the 
members the maximum opportunity. 
But at the same time I have the duty 
to regulate the business of the House 
and to allow the members the maxi
mum opportunity relating to the 
various subjects that are listed fo* 
the day.........

AN HON. MEMBER: Does what
you say go on record?

MR. DEPUTY-SPEAKER: What I
say goes on record.

SHRI DflBNEN BHATTACHARYYA 
(Serampore): What Prof. Madhu
Dandavate said should also have gone 
on record.

PROF. MADHU DANDAVATE: 
Have I used any unparliamentary 
language? Nothing that goes on In 
the House can be expunged; that has 
been the convention in the House. 
Only when we Use unparHawmrrttqyy 
language, that can be expunged. H 
I have said something tmparliamen« 
tary, then that can be expunged. 
Have I used any unparliamentary- 
language? «
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MR. DEPUTY-SPEAKER: Let me
deal with the point raised by Mr. 
Vajpayee.

Now, 1 am dealing with a point 
raised by Mr. Vajpayee: under what 
rule I have given the order that these 
things from a certain point will not 
go on record. This is a very legiti
mate question...

SHRI MADHU LIMAYE (Banka): 
Upto what point?

MR. 'DEPUTY-SPEAKER: From
the point when I said that they will 
no longer go on record.

I will request Mr. Vajpayee to 
knidly look to Rule 356 which says:

“The Speaker, after having called 
the attention of the House...

Interruptions
fit * r ^ r ,

mv ir?T 'rrc s  srre> m fr  i
DR. KAILAS (Bombay South): We 

want to hear from you, the Deputy- 
Speaker.

MR. DEPUTY -SPEAKER: He has
asked the Rule. I am giving the ans
wer. . . . (Interruptions) Why don’t 
you allow me to give the answer? 

“The Speaker, after having called 
the attention of the House. . . 

(Interruptions). You give me some 
peace. Otherwise, I cannot conduct 
the House. . .

SHRI JYOTIRMOY BOSU: That
depends upon you.

MR. DEPUTY-SPEAKER: The
rule says:

“The Speaker, after having called 
the attention of the House to the 
conduct of a member who persists 
in irrelevance or in tedious repe
tition either of his own arguments 
or of the arguments wed by other 
lumbers in debate. . . 

(Interruptions). Don’t laugh.
SHRI JYOTIRMOY BOSU: I am

laughing at the wisdom.
M L  DEPUTY-SPEAKER: Let me 

complete my say:

. . may direct him to discon
tinue his speech.”
That is one rule. . .
SHRI PILOO MODY CGodhra): 

Not applicable.
MR. DEPUTY-SPEAKER: I will

request you also to look to Rule 
389. . .

SHRI P. K. DEO (Kalahandi): Rule 
380.

faqft : srqTsirsar 
srrr ?  i stft q m

zsfr tfrW  t «nrc qrt

SHRI ATAL BIHARI VAJPAYEE: 
Are you going to quote the residuary 
power rule?

MR. DEPUTY-SPEAKER: Order,
please. I have not finished.

SHRI MADHU LIMAYE: You can
not go on citing rules and ultimate
ly say, ‘I have given a ruling’.

MR. DEPUTY-SPEAKER: I am
clarifying the position.

SHRI P. K. DEO: Kindly read
Rule 380 before you go to the resi
duary powers. Rule 380 is very 
clear.

MR. DEPUTY-SPEAKER: I will
clarify the position. . . (Interrup
tions). Order, please. The way you 
interrupt me. . . (Interruptions), t 
am again pointing out to Rule 389...

SHRI MADHU LIMAYE: What is
this procedure? The Speaker goes 
on quoting the rules?

SHRI SHYAMNANDAN MISHRA 
(Begusarai): Let him say. tie can
also enlighten us.

MR. DEPUTY -SPEAKER: I am
dealing with the point raised by Mr* 
Vajpayee and you do not allow me 
even to complete.
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SHRI SQMNATH CHATTERJEE 
(Burdwan): Thereafter you should
not end that you have given a ruling.

MR. DEPUTY-SPEAKER: I have
not given a ruling. I am just clarify
ing the position . . . (Interruptions). 
Why do you not allow me? I do not 
understand this.

I am bringing to your notice Rule 
389 which says. . . (Interruptions).

SHRI MADHU LIMAYE: You hear 
others also, and give your ruling at 
the end, not now. You hear me, you 
hear Mr. Stephen and others and then 
give your ruling.

MR DEPUTY-SPEAKER: Sure*.
Let me hear all the points of order... 
(Interruptions). What is this? It is 
like this Let me finish. I shall put 
it to you.

PROF. MADHU DANDAVATE: 
You can quote the rules but don’t 
give your ruling.

MR. DEPUTY-SPEAKER: There
are two ways of dealing with this. 
Mr Vajpayee has asked a very direct 
question—under what rules, have I 
given the order that all this will not 
go on record? I was going to reply 
to him. And now, Mr. Madhu Limaye 
says that I should not reply to him 
'before hearing them. There are now 
two ways—either I allow them to 
make their submissions and then I 
deal with them all or I deal with his 
point and then allow others to raise 
their points. What I am saying is that 
either I deal with the question you 
raised now or I allow you all to make 
submissions and then I deal with them 
at a time. If you like it that way, 
I think, the time taken would be 
about the same or when I deal with 
a particular question and then allow 
others to raise points. The better 
thing is to hear them now.

mm F. K. BED: Sir, I  rise on a 
jpftfjft o f

MR. DEPUTY-SPEAKER: I am
not goinging to hear any of the points 
of order except on this question which 
is raised by Shri Vajpayee.

SHRI JYOTIRMOY BOSU: Sir,
see Rule 379.

MR. DEPUTY-SPEAKER: One by
one please. I hear Mr. Vajpayee first. 
All of you will kindly sit down.

*rt
srrq- *r srw fasrr *rr f% 

f f r w  % sranfa *rr? % «ft to; *
% *rwjr spt fantf W  5rr% % *r?rr 
fsr*rr ? sqnaw *r§t?r«r, 
sr r̂ | srtr £  f  fa  r t
srsrsr qr f t  z v  $t srnrr i 
j=PTT̂  if v s  cT^

% ftra % «r?cr»f?r art *****
* I  fort£ fr f^rr srm i
srr<T?ut f?rw f^rr %-?% <ft fatft
^TK  *m<»r *?t ^  % srr*
V R  ^  if t̂?TT |,
s r m t e  sr# $, srnr * r m

tt f f t% fir* f . . .  ( « w w )  
stspr sr€r faw

% ft  T$r I
^  $*T

% aft arrar f w  % jrerfara 
«ft, stft sr> tftf arrcr

sffr ? m  «flr *rr
| eft

* *  * 3  ^  $^ft «n«rtY O m  |-
389 3*T % SFcPtft..
MR. DEPUTY-SFEAKER: Please

be brief.

« s «  ftnjrtt wnAA : If ?|?r 
nr* T|r £

“All matters not specifically pro*<
, vided for in these rules and all 
I * renting to the detailed
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[«ft w m

working of these rules shall be re
gulated in such manner as the 
Speaker may, from time to time, 
direct”.

srw * *  sr*r r m i
*pt w t a  ^  t t  m  n|t |— f r f  | 
s fr  i$af*re?3F wx A*?* | xftK T̂ T *mr % 
fa^T ?ft— *r*rr «Ftf Tpmx sT̂ rqrrf̂ nqrr- 
Sfarft r̂rr «p| eft W 'fsr  f^rr r̂r *r^r 

W r  ^  srra 1

% tT̂  *rm fc*rr *tt,
*tpt % v r c  *Y f a  *T*^T

«rp f«prr t , %%*r ^  *r**r<
sttc % srr*P* w ftnw  trcarr | . . .

*«
<?* «w n  : =t|V *tt hptt

I  1 m
«ft : *rw to  ftTT

1

«ft «sw : 3«ft %
srptct «r> vsft 3fT *nf ▼> «r
*r? W I W  % *T 3TT %fan STR * 

fa*rr fa  f^nsn * r w -? * r r  «rrr 
^  ^ * r r  «tt w V  *rfa<«r *r «ft

srnr src* *r ^  §>ft ^rrf^ i
SHRI C. M. STEPHEN (Mavaltu- 

puzha): Sir, I rose on a point of
order. I must be permitted to be 
heard. My submission is this.

MR. DEPUTY-SPEAKER: I have
given you the floor. You take it.

SHRI C. M. STEPHEN: Mr. De-
puty-Speaker, my submission is that 
your power to expunge. . . (Interrup
tions). Mr. Deputy-Speaker, yioi> 
have given me the floor.

MR. DEPUTY-SPEAKER: I have
given you the floor and you take it.

SHKI C. M. STEPHEN: Your
power to order that anything said in 
the Bouse be off the record is strictly 
cov ert by the rules of procedure. , 
The only provision under which a 
Member is entitled to claim what he J

says must go on record is covered by 
379, the Secretary shall cause to be 
prepared a lull report of the proceed
ings of the House at each of its sit
tings and shall as soon as practicable 
publish it in such form and manner 
as the Speaker may, from time to 
time, direct. That is the only pro
vision under which any Member is 
entitled to demand that what he 
says must go on record. The question 
arises; what is the ‘proceedings' of the 
House? May’s Parliamentary Prac
tice, page 86, 18th edition has this to 
say:

“But it does not follow that 
everything that is said or done 
within the Chamber during the 
transaction of business forms part 
of proceedings in Parliament. Par
ticular words or acts may be en
tirely unrelated to any business 
which is in course of transaction, 
or is in a more general sense before 
the House as having been ordered 
to come before it in due course. 
This is a test which may be useful 
in deciding. . .”

This is the test which may be useful 
in deciding what exactly are part of 
the proceedings of the House.

What exactly is the business of the- 
House is covered by rule 31.

Rule 31(1) says: a list of business 
for the day shall be prepared by the 
Secretary, and a copy thereof Bhall 
be made available for the use of every 
member. Sub-rule (2) says: Save
as otherwise provided in these rules, 
no business not included in the list 
of business for the day shall be tran
sacted at any sitting without the per
mission of the Speaker. Therefore, 
my submission is that what is there 
as part of the business of the House 
will form part of the proceedings °* 
the House and "what is part of the 
proceedings, that alone 1s entitled to 
go on record in the proceedings 01 
the House. 'What exactly is the busi
ness of the House is spelt out in rule 
331. The li$t of business is set dow» 
but the Speaker has got the 
to say that over axxdr above whsf l*
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said, something may be allowed. 
Whatever is not in the list of business 
and whatever is not allowed by the 
Speaker cannot become part of the 
business of the House and whatever 
is not part of the business of the 
House cannot be part of the proceed
ings of the House. Whatever is not 
part of the proceedings of the House 
cannot form part of the record. 
Therefore, you have a right to say 
that it shall not be a part of the re
cord.

MR. DEPUTY-SPEAKER: Shri
Madhu Limaye . . . (Interruptions).

ftppfc : : STrew 
aw *rrc M m  Fw ft v t  q* eft 

v s m  s r w  i s m  fa  m sm v  
fjm ff vt m  % q u ft r t f  f t  srr%

*rrc> sniT vt w f : fqrrr 
qmr 1 1  % sms m 1r *rro tY t t*t fm t
ffr jgjrrcr srr's m T  t  *ft 
wrc 3?T STSftTTT w>x I

MR. DEPUTY-SPEAKER: I am not 
able to follow you; the translation is 
not working at all.

^  fare* : ’ Tsrtw,
*$*> ?rr $ *r r* *m  *r?r « * r n r  f  : srrc jpt
S5TT5T #  fazpT 0 3 7 9 cTTSJ fciTRr 

f  —

“The Secretary-General shall 
cause to be prepared—

t -
w  tw v rf  ̂ Tf5(T ngi ii? jtR fw

. a full report of the pro
ceedings of the House at each of 
its sittings and shall, as soon as 
practicable, publish it in such form 
and manner as the Speaker may, 
ffom time to time direct.*’

Now, I refer to rule 380:

“If the Speaker is of opinion that 
words have been used in debate 
which are defamatory or indecent

JLQ, X M Q  ^ U A A A /  U 6 >  I h v v w i .  4 b t o

(Query)
or unparliamentary or undignified, 
he may, in his discretion, order that 
such words be expunged from the 
proceedings of the House’*.

Now, I shall deal with the point rais
ed by Mr. Stephen. He said that 
whatever did not relate to the busi
ness before the House did not consti
tute proceedings within the meaning 
of rule 379; and secondly, that the 
business of the House is given in the 
revised list of business and there is 
no other business before the Speaker.

MR DEPUTY-SPEAKER: Do not
refer to him; you may make your 
submission to me; you do not have to 
answer Mr. Stephen.

SHRI MADHU LIMAYE: Between 
the question hour and the laying of 
papers, there is some miscellaneous 
business including adjournment mo
tions, privilege motions, etc. Mr. 
Mishra is going to make a statement 
today; it is not in the list.

MR DEPUTY-SPEAKER: You
make your point on why it should 
go on record.

SHRI MADHU LIMAYE: You ask
ed Mr. Dandavate to make a submis
sion; it was only at a later stage that 
you said that nothing would go on 
record.

MU DEPUTY -SPEAKER: About
Mr. Dandavate’s submission?

SHRI MADHU LIMAYE: Yes, only 
at a later stage you said> “This will 
not go on record.”

MR. DEPUTY-SPEAKER: What
ever Dandavate said until the point 
when I said it would no longer go on 
record, that has gone on record. 
Whatever he said from that point 
when I said: *It will no longer go on 
record', from that point it will not go 
on record.
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MR. DEPUTY-SPEAKER: Let itSHRI MADHU LIMAYE: Let me
conclude. Whenever notices of ad
journment motions are given, it is the 
convention of the House that the 
Speaker allows the members to make 
submissions on admissibility.

MR. DEPUTY-SPEAKER: From
rules to conventions now.

SHRI MADHU LIMAYE: Mr.
Dandavate, with your permission, was 
making a few submissions. So, under 
the rule the Chair has absolutely no 
right to expunge anything unless it is 
defamatory, unparliamentary or in
decent Nothing that he said can be 
described as unparliamentary. You 
should allow him to complete his sub
mission and give your ruling. . . . 
(Interruptions).

MR. DEPUTY-SPEAKER: I yvill
hear everybody. But let me make 
this distinction. This is not expunc- 
tion. This is an order that from this 
particular point, this will not go on 
record.

SHRI VASANT SATHE (Akol,a):
I should like to draw your attention 
to rule 350 read with rule 378. Rule 
31 has already been referred to, so 
was 379. If we start the practice that 
any Member can spoak any time that 
hr wants without the Chair giving 
him permission and ypt whatever he 
says goes on record, physically it will 
be impossible for anything to go on 
record because K'O persons will stand 
and will all start speaking and noth
ing c-in to* heard This is a practical 
problem. Therefore the rule of 
sanity which regulates the proceed
ings of Ihe House is 350.

PROF MADHU DANDAVATE: 
This is too much of a sermon to teach 
us sanity. . . (Interruptions) .

MR. DEPUTY-SPEAKER: I agree
that we must have a fresh look 
at our own sanity.

PROF. MADHU DANDAVATE: 
Sanity, like charity, must begin at 
home.

begin in this House. . . (Interrup
tions).

SHRI VASANT SATHE: It applies 
to me also. Rule 350 says.........

MR. DEPUTY-SPEAKER: You
have made the point. That is clear.

SHRI VASANT SATHE: Rule 350
says:

“When a member rises to speak, 
his name shall be called by the 
Speaker. If more members than 
one rise at the same time, the 
member whose name is so called 
shall be entitled to speak.”
Then rule 378 says:

“The Speaker shall preserve order 
and shall have all powers necessary 
for the purpose of enforcing his 
decisions.”

Therefore, if a member starts speak
ing without your permission, it is ab
solutely necessary for you to say that 
what the member speaks will not go 
on record.

SHRI JYOTIRMOY BOSU: When
you made some observations, first I 
took them to be sarcastic because you 
said “it is the convention of the 
House” . It is not a convention; it is 
much more than that. Prof. Madhu 
Dandavate had given notice of an 
adjournment motion and in regard to 
that there is something very definite, 
in black and white. If you, in your 
wisdom, kmdly look at page 31, it 
says. . .

MR. DEPUTY-SPEAKER: Page
31 of what?

SHRI JYOTIRMOY BOSU: I am
referring to the procedure for dis
posal of adjournment motions. I am 
referring to page 31 of Handbook for 
Members.

MR. DEPUTY-SPEAKER: I am
not going by the Handbook; I am go
ing by the Rules of Procedure, The 
Handbocfk is lor school children.
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SHRI JYOTIRMOY BOSU: It is
mentioned in the Handbook:

4iWhere it is a border-line case 
or the Speaker is not in possession 
of full facts to decide the admissi
bility of a notice, he may mention 
the receipt of the motion from the 
Chair and after hearing a brief 
statement from the member andjor 
the Minister concemcd, give his 
final decision on merit? ”

HR. DEPUTY-SPEAKER: The
point here is my order that “it will 
not go on record”.

SHRI JYOTIRMOY BOSU: I am
coming to that. You cannot bully me 
that way.

MR DEPUTY-SPEAKER: There
is no question of any bullying here. 
I am the last person to be bullied by 
anybody.

SHRI JYOTIRMOY BOSU: Rule
379, which is absolutely dear, says. . .

“The Secretary-General shall 
cause to be prepared.......”

MR. DEPUTY-SPEAKER: Here I
am in charge; not the Secretary- 
General.

SHRI JYOTIRMOY BOSU: It
reads:

“The Secretary-General shall 
cause to be prepared a full report 
of the proceedings of the House at 
each of its sittings and shall, as 
soon as practicable, publish it in 
such form and manner as the 
Speaker may, from time to time, 
direct.”

MRJ. DEPUTY-SPEAKER: AM
right; that point has been made. I 
will deal with it.

SHRI JYOTIRMOY BOSU: So,
what you have done is quite outside 
Aft Rule* of Procedure and is quite 
unbecoming of the Chair.

(Query)

SHRI H. K. L. BHAGAT (East 
Delhi): Sir, I am glad this question 
has been raised. As Shri Sathe has 
rightly pointed out, under rule 350 
a member can speak only when the 
Speaker calls upon him to speak. In 
this case what happened was that 
when Prof. Madhu Dandavate rose 
you told him that the Seaker has dis
allowed it Then you went on call
ing “order, order” and he went on 
speaking. This is what is happening 
from time to time and I want you to 
give a considered ruling on this. Even 
where the Speaker does not give 
permission, what now happens is 
that a member goes on speaking and 
it goes on record. A member thinks 
that he has a right to speak without 
the permission of the chair, without 
being called upon by the Speaker, 
he can get away with it and that 
he can get publicity for that. This 
has reduced this House to a House 
without rules. Under rule 350 no 
member can speak unless you have 
specially called upon him to speak. 
It says*

“When a member rises to speak, 
his name shall be called by the 
Speaker. If more members than one 
rise at the same time, the member 
whose name is so called shall be 
entitled to speak,”

Secondly, my hon. friend says that 
on nn adjournment motion, the per
son has a right to speak an<j make a 
submission. I do not accept it. I 
do not accept that anyone has a right 
to speak unless the Speaker has 
allowed him.

Then, Rule 352 says, no Member 
shall use his right of speech for the 
purpose of obstructing the business 
of the House. The Chair hag to 
judge, whether the right of speech is 
being used for the purpose of obstruct
ing the business of the House or not. 
You have not expunged the remarks- 
You have only asked him to discon
tinue his speech.



SHRI SHYAMNANDAN MISHRA: 
Sir there are a few things which are 
absolutely clear.

One is that the hon. Member Mr. 
Madhu Dandavate, was speaking and 
he was prevented by the Chair at a 
particular point of time. That means, 
he had got the permission of the 
Chair to speak Which rule would be 
operative when the hon. Member has 
been permitted to speak? I can agree 
with the Chair that the rule that 
would apply would be rule 356, that 
is, if he is irrelevant, if he repeats 
his arguments Now, on these two 
grounds, if the Chair was satisfied 
that he was repeating his arguments 
and he was also indulging in irrele
vance, then I would completely agree 
with the Chair that rule 356 would 
apply.

PROF. MADHU DANDAVATE: I
would agree on that.

MR. DEPUTY-SPEAKER: I will 
hold you on that that you would 
agree there.

PROF. MADHU DANDAVATE: If 
you prove that I was irrelevant, repe
titive of unparliamentary.

SHRI SHYAMNANDAN MISHRA: 
(Begmarui The Chair would not be 
bound by my judgment in this 
matter But the Chair would cer
tainly pay some attention to the 
views we have on this matter. We 
did no1 find him indulging in any 
kind of irrelevance or we did not 
find hnn repeating any arguments. 
That is for your consideration.

That being so, you have been pleas
ed to apply a new-found power of 
ordering something not to be record
ed. That does not find any place in our 
Rules of Procedure Does any rule 
©quip the Chair with the power of 
presenting anything from being re
corded? This is a matter which has 
to be considered very coolly. I am 
tdaotog before you all the facto for
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your consideration. This power is 
not found in our Rules of Procedure. 
Either the Chair has to include this 
power— (Interruption). The power 
of expunction is there. But the 
power of expunction cannot be used 
here. Incidentally, may I make a 
submission to you that sometimes the 
Chair tries to use the power of ex
punction as an instrument for 
restoring order in the House? K you 
want to restore order in the House, 
there is a relevant rule for that pur
pose. If I happen to be disorderly, 
the Chair has a particular rule to 
apply to me. But this power of ex
punction cannot be used as an instru
ment for restoring order. My 
submission is this. Prof. Madhu 
Dandavate had been allowed to pro
ceed upto a point by the Chair. Ard 
what was he speaking on? He was 
trying to make some submissions to 
the Chair about the admissibility of 
his Adjournment Motion, and you had 
permitted him to make his submis
sion upto a particular point. His sub
missions remain incomplete. He 
wanted to make submissions in order 
to convince you that his motion for 
adjournment was admissible. There, 
the rule that would apply is this. 
Although it requires the consent of 
the Chair, the consent of the Chair 
cannot travel beyond rule 58. The 
consent of the Chair would be based 
on rule 58. If Prof. Madhu Danda- 
vate’s motion conforms to all the 
conditions and criteria laid down in 
rule 58, then the Chair must permit 
him. Rule 56 is governed by the 
taste and criteria laid down in rule 
58. My humble submission now 
would be that Prof. Madhu Danda
vate should not be prevented from 
proceeding from that point where the 
Chair had stopped him. He had not 
committed any kind of mistake.

SHRI DINESH CHANDRA GGS- 
WAMI (Gauhati): I want to reinforce 
the points already raised by 
Mr. Sathe and Mr. Stephen. !  want 
to draw your attention to rules 350, 
356 and 378 is most important 
in this connection. Rate 850 
says that no Mqabar shall speak
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Without your permission. Rule 356 
says that you have the right to ask 
a Member to resume his seat if he 
indulges in either repetition or irrele
vance. And what is irrelevant? A 
Member may consider what he says 
to be very relevant. But anything 
fhat ie said on a subject which is 
»ot before the House is irrelevant 
lor the purpose of the debate. And 
who is the person to judge whethei 
it is relevant or not? The Chair is to 
judge whether the subject matter ifr 
relevant or not. Otherwise, we will 
think that the subject matter which 
We consider roWanl fox th« purpc. 
of placing it before the House is 
relevant.

The Chair, in this case, came to tlic 
judgment that the Adjournment 
Motion given notice of by Prol. 
Madhu Dandavatc was not m ordoi 
and, therefore, the Chair disallowed 
it and you asked Prof Madhu 
Dandavate to resume hm aeat. T* c 1
the purpose of this House, his subse
quent submissions became irrelevant 
because he was tf Iking on a subjoct 
which was not before the House.

You have been asked under what 
nile you had asked for the proceed
ings not to be recorded. Rule 378 is 
fhe most important rule in this con
nection. It says:

“The Speaker shall preserve order 
and shall have all powers necessary 
for the purpose of enforcing his 
decisions.'*

Prof, Madhu Dandavate had bsen 
asked by the Chair not to speak; he 
was asked by the Chair to discontinue 
1#* speech. But he kept on speaking. 
To enforce his decision, the Chair has 
all the powers; the Chair can say 
that nothing will go on record. In 
order to enforce his decision, the rule 
stays clearly, the Chair shall have all 
the powers. It is net possible to bring 
3004 L&-8.

under the rulp all the contingencies 
and, therefore, a wide pow^r has been 
given that in ordei to enforce the 
ruling, you may take any ad hoc 
decision which you may desire and 
that decision is perfectly in order.

SHRI H. N. MUKEKJEE (Calcutta- 
North-East) : I would say first of all 
that the life of a rule is not entirely 
in logic but m experience. But even 
so, tine rules have a binding authority 
and we have to understand whatever 
is done with reference to the Rules.

I am not unready to concede that 
the Chair sometimes confronts a very 
difficult situation, but, that does not 
imply that certain conventions which 
have grown can be thrown aside.

On this occasion I felt unhappy that 
you stopped further recording of 
Mr. Madhu Dandavate’s observations 
because I feel that while under Kuie 
378 to which with considerable elo
quence, our friend, shri Goswami drear 
your attention, you do have the 
authority to preserve order and you 
have powers to enforce your decision, 
but these orders and powers have to 
be exercised in a fashion consistent 
with the rules. For instance, you can 
invoke the residuary power but do not 
invoke the reseiduary power out o f ' 
the blue.

What should have happened in this 
case is that when a senior parliamen
tarian confronts the Chair when the 
Chair has disallowed an adjournment 
motion, to explain before the House’ 
and the Chair further reasons for not 
disallowing it he should have hewn 
allowed. Therefore, 1 shall guard like 
the apple of my eye, the right Of1 
Members, especially, of the Opposition, 
to explain why a certain adjournment 
motion in spite of the Initial decision' 
Of the Speaker against him, is per
missible. And, therefore, I am vesy 
much in favour Of Mr. Madhu pandtor t
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vate going on with what he has to 
say. Maybe at a certain point, you 
may have to decide and may be quite 
rightly, that the hon. Member is 
going quite off the point and at that 
point of time, when further elaborat
ion  was uncalled for, you should stop 
him at that point of ume. Puc there 
is a way of doing it. There is a method 
of doing it. You could have given him 
notice by ringing the bell or by 
bringing it to attention of the House 
♦hat the Member concerned is unneces
sarily prolonging his point because ihe 
House has already had the bang of it. 
But you nevei gave that opportunity 
to the House. I know the Chair 
sometimes feels haggard and we also 
feel haggard most of the time, but 
that is a different matter. I should 
have expected you to say at what 
point of time Mr. Madhu Dandavate 
should not proceed further

MR DEPUTY-SPEAKER: I did say 
that.

SHRI H. N. MUKERJEE: But,
without having done so ...

MR. DEPUTY-SPEAKER: I had
drawn his attention

SHRI H. N. MUKERJEE; It did not 
happen in the way it should have 
happened m the Parliament.

MR. DEPUTY-SPEAKER: No, no. 
. . . .  (Interruptions).

I did, but, unless you want me to 
raise my voice at the very top so that 
1 may drown your voice, that is the 
cnly way. But T c-id eay that.

There is too much of noise in the 
House.

SHRI H. N. MUKERJEE: That is 
■at the point. The point we are trying 
to m«ke i* ....

MR. DEPUTY-SPEAKER; I do not 
think you should put the Chair in this 
Patton where he will be the marked

shouter, that he should outshoul 
everybody.

SHRI H. N. MUKERJEE; It is very 
difficult to understand your observa
tions. For heaven's sake let not the 
Chair deliver statements which would 
be interpreted as if the Chair con
siders this Parliament as.. . (Interrup
tions) I have all respect for the 
Chair and we want that the Chair to 
r<_i?u’ate the proceedings of the House 
fl.ily to (^n^'med. What I fi'?l 
is and I have tried to indicate it. 
fln’erruptions). We have every sym
pathy for whoever occupies the Chaii 
but because of the difficulty of the 
operations, I insist, that if the Chair 
feels that ordtu cannot bo kept m tin* 
House, hp should audjt.uk und othet 
members may possibly do better. .. 
(Interruptions). This is a different 
natter. But as long as the Chair is 
there, the Chair vnui>t abide by certain 
rules and conventions and the Chaii 
must be in a position to regulate the 
proceeding* of the House . (Interrup
tions) .

MR. DEPUTY-SPEAKER; Order, 
please.

SHRI H. N. MUKERJEE: Yow 
wanted arguments. You wanted to 
understand. . . .  '

MR. DEPUTY - SPEAKER: I have 
understood.

SHRI H. N. MUKERJEE: The
House cannot dictate to the Chair but 
it must know at what point of time 
an emergency arises and the Chair is 
to exercise the residuary power an4 
says, ‘You are filibustering* or some
thing of that Gort. You have to tell the 
House that here is a gentleman who iff 
obstructing the House. Then, I e*n 
understand—  (Interruptions).

SHRI PRIYA RANJAN DAS 
MUNSI (Calcutta-South): Sir, it is a' 
Parliamentary convention that in the 
aero hour Members of Parliament can 
bring issues which are important. &
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the Speaker intends to listen they can 
express but they must uy to bring it 
through a notice and certain other 
rules. When Mr. Dandavate brought 
the motion I heard that the Speaker 
had disallowed the motion. Now, 
whether you have given permission 
to Mr. Dandavate to make the submis
sion, I am not sure of it. But if you 
ieel it is wrong on our part to obst
ruct him, upto that point we agrei'. 
But I would like to .submit that when 
you had said that something could be 
expunged and something might not go 
on record, both are the same. Day 
toelore yesterday I wan led to bring 
certain issues. I agree I did not bring 
in a particular way. But when I tried 
to bring in a different form even ’» 
that form the Speaker did not allow 
I was told to bring under Rule 377 
Then I wanted to make my submis
sions without using any unparlia
mentary word about Mr. Goenka. 
Yesterday in your presence when I 
Granted to clarify you said it is ex
punged. Today I am not sure whether 
you have given permission to 
Mr. Dandavate to make submissions. 
Then only that will go on record but 
if you have snid no permission then 
nothing will pro on record.

MR. DEPUTY-SPEAKER- I would 
like to know whether you want this 
point to .be thoroughly discussed and 
my ruling to be given or vou feel that 
we had enough of submissions.
13.00 hrs
■ SHRI SAMAR GUHA (Contai): 
Mr- Deputy Speaker, Sir, once for all 
whether these words that ‘nothing 
will go on record’ should be on record 
in this book of Ruiec of Procedure or 
not should be decided. My friend, 
Mr. Madhu Limaye, yesterday tried to 
draw, the attention of the Speaker 
that these words are very often used 
t>y the Speaker, Deputy Speaker or 
any other person occupying the Chair. 
3%ese words, namely, ‘nothing will 
90 On record" are not found anywhere 
id this book of Rules of Procedure. If 
yon use these words by applying the 
M e t  No*. 379 or m  then, I think,

thij is too far an authority that is 
being exercised either by the Speaker 
or the Deputy Speaker or the Chair
man. Also according to Rule 381 
when you say it will be expunged it 
does not say it will not go on record. 
It will go on record but the portion 
of the proceedings of the House so 
expunged shall be marked by asterisks 
and an explanatory footnote shall be 
inserted in the proceedings as follows:

“Expunged as order* d by the 
Chair.”
There is another rule, namely, Rule 

187. It reads:
“T1 e Speaker shall decide 

whether u motion ur a part thereof 
is or is not admissible under these 
rules and ,nay disallow any motion 
or a part thereof when 111 his 
opinion it is an abuse of the right of 
moving a motion or is calculated to 
obstrucl or prejudicially affect the 
procedure oi the House or is in con
travention of these rules "
Sir, even Rule 187 does not apply 

in this case because he had started 
making submissions and you stopped 
him in the midst of his submissions. 
As regard* the words 'nothing will go 
on record’ they do not And mention 
in the book of Rules of Procedure and, 
therefore, today this matter should be 
finally decided and the whole matter 
should be referred to the Rules Com
mittee. This is my first submission. 
Before that you cannot prevent 
Mr. Dandavate to m ake his sub
missions because he was stopped 
the midst

My second submission is you should 
allow Mr. Dandavate because he has 
placed a serious matter and he has 
been stopped in the midst of his sub
missions. He should be allowed,

SHRI SOMNATH CHATTERJEJE 
(Bur d wan): Sir. our Constitution 
provides in Article 105:

“Subject to the provisions of this 
Constitution and to the rules and 
standing order regulating the
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[Shri Somnath Chatterjee]
cedure of Parliament there shall be 
freedom of speech in Parliament.”

Sir, the freedom of speech..
SHRI PILOO MODY: When you 

talk about the freedom of speech, all 
they can do is to giggle.

SHRI SOMNATH CHATTERJEE: 
Wight to speak and right to speak in 
*uch manner does not amount to un
reasonable exercise of the right.

Therefore, let us find out whether 
there are any rules which interfere 
with my right of speech in Parliament 
as a Member of thi-i House.

MR. DEPUTY-SPEAKER: You will 
kmdly read Art. 105 to the House.

SHRI SOMNATH CHATTERJEE: 
Article 105(1) says;

“Subject to the provisions of this 
Constitution and to the rules. . . ”

Therefore, let us come to the rules. 
Let us look at the rules which provide 
lor the curtailment of that right. You 
have been able to point out two rules— 
356 and 389.

MR. DEPUTY-SPEAKER: I have 
not finished. 1 was going to point that 
out. Then I asked you to continue.

SHRI SOMNATH CHATTERJEE: 
On the basis of your decision to rely 
on Rules 356 and 389, I submit that it 
does not come within the power of the 
Chair to direct that a speech of a 
particular Member shall not be record
ed. Rule 356 clearly provides that if 
a Member is persistent in his irrele
vance or in tedious repetition either 
of his own arguments or of the argu
ments used by other members, etc., 
etc., then he can direct him to discon
tinue his speech.

%*M teg.
[Mb. Speaker—in the Choir].

If he does not listen to him, he may 
auk him to discontinue his speech,

There are provisions in the rules tq 
regulate the proceedings. For example* 
Rules 373 and 374 do provide as to 
what will happen if the Member doe* 
not listen to the Chair. Recourse wa» 
not taken to Rules 373 and 374. So 
far as Rule 373 is concerned, that 
applies for the purpose of enforcing 
the decision of the Speaker. The 
Speaker can pass an order. Here, 
probably, tho decision was not to 
record it. The enforcement of a 
certain order necessarily postulate# 
under Rule 378. Under Rules 373 and 
374 you can take a decision. They do 
not confer a complete and automatic 
power to the Chair to direct or not to 
direct that the speech will be record
ed or not.

Rule 389 speaks about Residuary 
powers. If there are some matters 
which are not pi elided for in the ruh»e, 
then you can resort to tho residuary 
powers. There are specific rules relat
ing to the mailers. For example, you 
control a Momber who j<? not obeying 
the Chair. And you can expunge the 
speech on certain grounds. Taking 
recourse tb the residuary powers wfR 
amount to interference in the right of 
the speech. Therefore, there is ne 
such power for curtailing the right of 
a Member.

SHRI PILOO MODY: The suggestion 
is that all the argument.; on this parti
cular subject were heard by the 
Deputy-Speaker. A decision on this 
or the ruling on this can be postponed 
till Monday and let us proceed with 
the statement that the hon. Prim* 
Minister is going to make.

MR. SPEAKER: Let it fee done like 
that. The adjournment motion is not 
connected with that, it is only some 
matters which are left to the Deputy- 
Speaker. I think we way take it up 
some time later.

MR. SPEAKER: May I inform the 
House... If you do not mind and keep 
silent for a few minutes, not mwM 
time, I want to toy this, t had in aqr 
chamber met Shri Morarjibhai D e li
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and also the Prime Minister. They 
Met together also in my presence and 
discussed the position regarding the 
aatyagraha about which notice had 
been given to me by Shri Morarjibhai 
Desai, that it was commencing from 
today. So, I am informing you that he 
hag agreed to my request to postpone 
it till Monday to enable further con
sultations.

SHRI SHYAMNANDAN MISHRA 
(Begusarai): Let it be known that
notice was also given by the leaders of 
various political parties and not orly 
by Shri Morarji Desai.

MR. SPEAKER: Whatever it be, it 
concerned it. The notice i" already 
circulated; there is no doubt about it. 
Mr. Mishra will also continue on 
Monday.. .

SHRI PILOO MODY (Godhra): Are 
you suggesting that the Prime Minister 
is not going to make a statement?

MR. SPEAKER; No. she will not 
make a statement iodav.

SHRI PILOO MODY: Let the Primp 
Minister make some conciliatory 
remarks.

SHRI JYOTIRMOY BOSU (Diamond 
Harbour): My Party, a lo n g  with othei 
Parties spoke with ont* voicc; the 
Opposition spoke with one voice. Our 
expectation wcm to hear from tht? 
Prime Minister as to how close they 
Were willing to... (Interruptions) .

SHRI PILOO MODY: Can vou hear 
me for a minute? I would appeal to 
the Prime Minister to make some 
conciliatory remarks?

M il SPEAKER: No, no. Mr.
Mishra’a statement will come next 
week because there is no time left. If 
you want to adjourn for lunch now, I 
have no objection. But let the formal 
business be over. Papers to fee ’aid.

15, 1886 (SAKA) Papers laid 234 
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PAPERS LAID ON THE TABLE
Annual Report Of Cotton Corporation 

of India Ltd., Bombay for 1991-72.

THE MINISTER OP COMMERCE 
(PROF. D. P. CHAT1 OPADHYAYA);
I beg to lay on the Table a copy of 
the Annual Report (Hindi and English 
versions) of the Cotton Corporation of 
India Limited, Bombay for the year 
1971-72 along with the Audited Ac- 
counts and the comments of the 
Compti olier and Auditor General 
thereon, under sub-section (1 ) of 
section 619A . of the Companies Act 
1956. [Placed in Library. See No" 
LT-8681/741.

Annual Reports of, Air India and Indian 
Air Lineg for 1978-74 and certified 
Accounts of Air India and Indian 

Air Lines for 1973-74

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION fSHRI SURENDRA PAL 
SINGH); l beg to lay on the Table—

(1 )A  copy each oi ihe following 
papers (Hindi and English versions) 
under oub-secfion (2) of section 37 
of the Air Corporations Act, 1953:—

(1) Annual Report of the Air 
India for the year 1973-74.

lii) Annual Report o{ the 
Indian Airlines for the year 1973- 
74. [Placed in Library. See No 

LT-8682j74].

(2) A copy each of the following 
paper® (Hindi and English versions) 
under sub-section j(4) of section 15 
of the Air Corporations Act, 1953:—

(i) Certified Accounts of the Air 
India for the year 1973-74 together 
with the Audit Report thereon.

<ii) Certified Accounts of the 
Indian Airlines for the year 1973.
74 together with the Audit Report 
thereon. {Placed in library. See 

No. LT-86H2j74].


